FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ANINDYA INFRATECH PRIVATE LIMITED

Name of corporate debtor

ANINDYA INFRATECH PRIVATE
LIMITED

2, Date of incorporation of corporate debtor 20-03-2009
3. Authority under which corporate debtor is incorporated | MINISTRY OF CORPORATE AFFAIRS,
/registered REGISTRAR OF COMPANIES (ROC) -
KANPUR
4, Corporate  Identity No. / Limited Liability | U70102UP2009PTC036999
IdentificationNo. of corporate debtor
5. Address of the registered office and principal office (if | 38C/28, HAMILTON ROAD GEORGE
any) of corporate debtor TOWN, ALLAHABAD, UP 211002.
6. Insolvency commencement date in respect of corporate | Date of Order: 23-05-2022
debtor Communicated vide NCL.T email on 24-05-
2022
7l Estimated date of closure of insolvency resolution 19-11-2022 ( 180 days from the insolvency
process commencement date)
8. Name and registration number of the insolvency | Sudhir Kumar Shukla
professional acting as interim resolution professional IBBI/IPA-001/IP-P-01139/2018-19/12386
9. Address and e-mail of the interim resolution | B-16, Agnipath Colony, T.B.Sapru Marg,
professional. as registered with the Board Civil Lines, Prayagraj-211001 ( UP)
E-mail: skshukla22@hotmail.com
10. Address and e-mail to be used for correspondence with | U-22, GROUND FLOOR, SANGAM
the interim resolution professional PLACE, CIVIL LINES, PRAYAGRAIJ-
UTTAR PRADESH-211001
E-mail: cirp.aipltd@gmail.com
L. Last date for submission of claims 07-06-2022 ( 14" days from the receipt of the
order)
12. Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. Names of Insolvency Professionals identified to actas | Not Applicable
AuthorisedRepresentative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and (a) Web
(b) Details of authorized representatives link:https://www.ibbi.gov.in/home/downlo
are available at: ads

Physical Address:As mentioned against sl.
no. 10.
(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the ANINDYA INFRATECH PRIVATE LIMITED on 23-05-2022.

The creditors of ANINDYA INFRATECH PRIVATE LIMITED, are hereby called upon to submit their claims with
proof on or before 07-06-2022 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised

applicable]

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional : Sudhir Kumar Shukla
Interim Resolution Professional
[P Registration No.: [BBI/IPA-001/1P-P-01139/2018-19/12386
In the matter of ANINDYA INFRATECH PRIVATE LIMITED
Date and Place : 24-05-2022 at Prayagraj
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FINANCIAL EXPRESS

THURSDAY, MAY 26, 2022

FORM A
PUBLIC ANNOUNCEMENT

[Undler Begulation 6 of the insohency and Banknuphoy Board of India
{nsoluercy Rasolulion Procass for Copomta Parsons) Hagulators. 2046]

FOR THE ATTENTION OF THE CREDITORS OF

SHARP EYE ADVERTISING PRIVATE LIMITED

_RELEVANT PARTICULARS ;
| Shan Eye Advartising Privaia Limited -

BT gfAeror dea u"j] Union Bank

1. | Mame of corporats debitor
2 | Date of noorporation of coparata

Branch Office :

Mid Corporate Centre
Ferozpur Road, First Floor
PNB Main Branch, Fazilka

Date: 16.05.2022

2§ r.'EIEI punjab national bank
-

3 ;hu'l.::rt!,rur-:la which corporate | Flegisinar of Cornpanies, NCT of Delhi e ¥4 E SCF-3, Sector 21-C, Chandigarh - 160022
| ot s incomporated | registerad [RULE 8 (1)] POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

4 | Compornts Identity No. | Lirrited Whereas the undersigned being the Authorized Officer for Union Bank of India, Sector 21-C,

[T C SR TCOaE S

ﬁ%ﬂiﬁﬂ;m i Chandigarh, Branch, Under the Securitization and Reconstruction of Financial Assets and M/s Durga Rice Mills, Maloul|Sh Rob i n Batra (Partner//Smt. Mona Rani Wio Sh. Jai
5 lﬁﬂjr&ﬁc‘mregm affica | 38, Pani Jhens Aoad, Jandesatan, New Delhi - 110055 Enforcoment of Security Interest (Second) Act, 2002 and in exercise of powers conferred under section Road, Village: Korianwali.|Guarantor) Jhule Lal Colony, Near|Pal (Partner/Guarantor) Jhule

and principal office [ ary) of 13(2) & 13{12) read with rule 8 & 9 of the Security Interest (Enforcement) Rules, 2002 issued a demand Fazilka, Punjab: 152123 Recreation Club. Fazilka. |[Lal Colony Near Recreation
=1 T‘Fﬂm wgﬁmmm | TR ke Fasad by Forbie Adudicaieng nolice as briefed under calling upon the Borrower(s)/Guarantor({s)/Mortgagor(s) to repay the amount Punjab:152123 Club, Fazilka, Punjab: 152123

i rceeiie phoorersie OabAG Auithiorty, Meww Delhl an 17-05-2022 n Compary Pettion mentioned in the notice and interest thereon within 60 days from the date of receipt of the said notice Dear SirMadam.

| | Mo, 1B-50(FE) 2021 The Borrower(s)'Guarantor(s)Morigagor(s) having failed to repay the Amount, notice is hereby i y . "

7 | Estmated dete ol closure of 13-11-2003 given to the Bormower(s)'Guarantor(s /Mortgagor(s) and the public in general that the undersigned has :PSEEUEIP::;EI“EEL‘:LL";?:; T;IE?FTIEHET}“[I Reconstruction of Financial Assets and Enforcement
insohency resolulion process i f i i

5 i s regyeeaion rriber of T Vinly Ky Sighal laken Possession of the property/ies described herain below in exercise of the powers conferred on | o - account No. 0275108700000057, 027510IL00000019 & 02757121000362 Credit facilities

him/ her under section 13(4) of said Act read with Rule 8 of the Security interest Enforcement Rules on
R SR the date mentioned there against
417, Exasd Fama, Padl AR Hosd, New Lt 119002 The Borrower(s Y Guarantor(s)/Meortgagor(s) in particular & the public in general is hereby cautioned
Emal: vinaysnphal ip@gned.com nol to deal with the property/ies and any dealings with the property/ies will be subject to the charge of
| 417, Essal House, fsad AN Foad, Mew Deli- 110002 the Union Bank of India, Sector 21-C, Chandigarh, Branch, for the amount and interest tharaon,
Ermasl; shearpayereschedigmal com The Borrower(s )/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
13 of the Act, in respect of time available to redeem the secured asset(s). ; cc

Date of Date of WCTL under GECL

e insolvency prolessional actng IBELTRA (O PR 0 B- 15001 1880

B | Acdresss and a-mail of tha interim
resoiUton professsional as
| rexgistered with he Board

10, | Addrass and a-mal 1o be used for
COMmesponoanca with tha: interim
mesotion professicnal

11.| Last date for submission of claims

availed by M/s Durga Rice Mills,
You M/s Durga Rice Mills have availed the following credit facilities:-

Sr. No. Facility
WCTL under GECL

Limit
Rs. 3450000.00
Rs. 35000000.00
Rs. 6900000.00

Total OIS as on 29.03.2022

e

Rs. 35,15,558.00
Rs. 3,56,13,655.40
Rs. 66,40,459.00

| OF0E-3023 | 14 days calculated From The daie ol recelt
| of order Le 24.05.2028)

Amount

Description of the

12| Classes of craitors, f any, under | Not Applicatie Name of Borrower(s) Ry .
--;lg.lsl,:--:h] of sub-seSon B4 of | Gua Fﬁntﬂf[ﬁ \ ; Prup E-rty n:::::;rd F":".'l SE5510N []u_t!_-,unlmﬂg TOTAL Rs. 45350000.00 Rs. 4 576967240
section 31, ascetared by the s Due to default in payment of installment/ interest’ principal debt, the account/s has been classified as
T ',,'H,mm THMEW.BWM.FWWHM ot Appiicatic g.“":“;' :S“h. Eéh' Hagnd:‘r Residential property hﬂlnlng'”ﬂ 10.03.2022 | 20.05.2022 | Rs. 9114,911,':':2 Non-Performing Asset on 29.03.2022, as per Reserve Bank of India guidelines. We have recalled the
identfied tn act as Auorised gt albir Singh.|to Mrs. Sandeep Kaur Wio Sh. Harinder Singh Vide Sale|  Flus interes! entire cutstanding together with interest and other charges due under the above facilities, vide letter
Fisricapabalbin 5F Aroiicel e Add-l: Flat No. 153, First|Dead No. 6802/1 dated 27.08.2019 Comprised in Khewat/ and '5'"1'3’_ dated 30.03.2022
| s (Thnee names for each class) Floor, Block 7, Shivjot]lKhatouni No, 56/57, 57/58 khasra Mo, 21//13/2/5(0-1) | Charges Merean T 5

The amount due to the Bank as on 29.03.2022 is Rs.4,67,69,672.40 (Rupees Four Crore Fifty-Seven
Lakh Sixty-Mine Thousand 5ix Hundred Seventy-Two and Forty paisa only) with further interast
and ather charges w.o.f. 01.03.2022 until paymant in full (hereinafter referred to as “"secured debt”).

To secure the outstanding under the above facilities, you have, inter alla, created security interest in

| &) Fiipecibbi govindomaldownicacs

Enclave SAS Nagar, Mohali,| 12/373(0-8), 14/1/5(1-8), 23/1(8-12), 22//2/1/3(0-19), 2/2/2(3-1), 311(2-3), 9{0-
b} 411, Easel Housa, Asal Al Anad. New Dathi- 110002

Punjab 140301. Add-Il:| 10), kite — & Rakba 15-Kanal 02 marlas its 1/302 share which is equal to 00
Village Bajidpur, Tehsil Bassi| kanal 01 marlas land siluated at Village Aujla, Hadbast No. 182 i.e. Flal No

14.| (8) Refervartt Formes and
(b Deefals of authorized
TEprasantahes oE avalabie at

Motice i heretoy ghven that the Mational Compary Law Tribunal, Mew Delid has ordered the i i
Prtvars Uimitodon 17,0800+ oY eeclltion Process of Sharp Eye AdventiEng San, n;un?e::“ 041 2 Dicth, SAS Nagar Mol Paniabe e Al MG & TensilEharatl - Lrespectofthe following propertiesassets:
WaiE Lim on §f-Ua ' " v ‘ . J : A——— — S ——"— "
Tha creditors of Sharp Eye Advartising Private Limilad, are hereby caled uponto submitther | - | Mrs. Sandeep Kaur Wio Sh. Harinder Singh, Add-l: Flat No, 153, First Floor, Block 7, Shivjot Enclave Sr. Facility Security (Give Details )
S iress manionad against ety Mo, 10 - 10 e inerim resehalan peotessional 2L he|  ISAS Nagar, Mohali, Punjab 140301. Add-il: Village Bajidpur, Tehsil Bassi Pathana, Distt. Fatehgarh No.
The finencial craditors enall submit their claims with prood by alectronic means onhy. All other =ahib, Punjab - 140412, Cash credit 1. H'_H' Fﬂihl‘f—ﬂt’l‘d stocks of Pa dﬂ"_l". Rice, & Other Stock and Book Debts arise out

craditors may submit the claims with proof in parson, by post or by electronse maans.
A financial creditor belonging 1o a class, as listed against the anfry Mo, 12, shall indicate ils

1. & ame) of punuine trade transactions,
choice of autharised representative from amaong the three insolvency prolesssonals listed 2 A" paﬂg Ind pirngl: gl th: prﬂptr‘hr q[ -
against enlry Mo.13 to act a5 authonised reprasantalive of the class [specily ciass] @ Form

CA. 1,0wned Ey M/s DURGA Rice Mills ;-

Submission of false or misieading proots of claim shall attract penalties. Land Measuring 24K standing In the name of M/s Durga Rice Mills situated al Murba
GANON PRODUCTS LIMITED

Mo:53, Killa No:24{8=4) 25 Min West{7-10) 168 Min West (8-18) 15/3 Min West .
(Formerly known as "Ganon Trading and Finance Co. Limited)

South(1-8) Khewat No:168, Khtoni No:385, Jamaband| year 1996-87 situated at
village: Korianwall Teh: Fazilka, having vide RTD No:160 dated: 15.04.18858 and
Regd. Off. Office No 304, Kodal Chamber, R.B Mehta Marg, Ghatkopar East Mumbai -400077
CIN NO: L51900MH1985PLC036708

bounded as . East: Agri Land Dalip Singh, West: Road, North: Agri Land Dalip
Singh, South: AgriLand Krishan Lal.

Tel No : +91 7208077789, E-mail:ganonproducts @ gmail.com/ganontrading @ gmail.com;

Website: www.ganonproducts .com

2.0wned By Sh, Jaipal 5/0 Kastoori Lal ;-
Residential Property situated at Jhule Lal colony Mear Recreation club, Fazilka
Statement of Audited Financial Results for the Quarter and financial year ended 31st March, 2022
|As. Im Lakhs)

Measuring 8 Marla 5 Sarsal vide Sale Deed No:1564 dated: 08,06.2011. and
bounded as ; East: House of Teja Singh, West: Street, North: Vacant Plot of Vinod
Yoar Kumar, South: Vacant Plot of Prop. Indian Gas,
Ended —
31032071
Audited

85,77

Date: 25.05.2022 Place: Chandigarh Authorised Officer

Sadi-

Winay Kumar Singhal

Reg. Mo IBELIPA-0020P-N-00624,2013-18/1 1680
For Sharp Eye Advertising Private Limited {In GIRF)

Drata: 26th May, 2022
Place: Mew Delhi

FIJF'M .|J.

Under Reagulation E ¢ Resolus

FOR THE ATTENTION OF THE CH EDITORS OF
ANINDYA INFRATECH PRIVATE LIMITED

1. |Name of corporabe debios ANINDYA INFRATECH PRIVATE LIMITED
2. |Date of incorporation of corporate debbor | 20.03. 2008

3. (Aullsarity  onder which corparate debSor is [ MINISTRY OF CORPORATE AFFAIRS
incorporatad fregistared REGISTRAR OF C[]_HFAMIES [ROC) - KANPUR

4. |Corporate |dentity Mo. § Limited Liability | UT0102UPZ009PTCO36894

Cuarter
Ended
31,03 2022
[Audited)

36.20

(ruarter
Ended
31.12.2021
{Unaudited)

19.19

(uarter ‘Yaar

Ended Ended
31.03.2021 | 31.03 2002
{Audited] | Audited
27.15 1400.04

We heruh-_.- sarve up-r:-nn ;.-nu notice under Section- 13(2) of SARFAES| Act 2002 and call ﬂpnn ',rnL;-tca ﬁa-,r
the entire amount Rs.4,57,69,672.40 (Rupees Four Crore Fifty Seven Lakh Sixty Nine Thousand
Six Hundred Seventy Two and Forly paisa only) with further interest w.ef. 01.03,.2022 at the

Particulars

Tatal incame from cperations Inet)

|dentification Mo, of corparate debios

| Addrexs of the registared office and principal
| cffice (i any) of corparaie debsar

80126, HAMILTON ROAD GEQRGE TOWN
ALLAHABAD, UP 211002,

| Inspbvancy commencement date in respect
of carporate debior

Date of Order; 23.05,2032
Commurnizeted vide MCLT email an 24,05, 2022

Ml Profit ! [Lossy for tha period

{before Tax, Excaptional endior Extracrdinany dams)
el Pood [ (Liss) for Shie period Dedore Gax

[after Excapticnal andior Exiracrdinary ibems)

13,65 -T23 -1.24 347 827

13,65 ¢ -1.24 147 2517

Esbmated dale of closure of insolvensy
resalubon precess

'Nama and registration number of the

112022 (180 days from the Insolvency
-*::-ﬂw&ncen*renr date]

Eudhlr Hu-r'ar Shukla

et Profit ¢ (Loss) for the pancd afer 1ax

faller Ewcaplional andior Extracrdinary items) 5] - -1.24 247 G927

contracted rate and other charges until paymant in full within 60 days (sixty days) from the date of this
notice. In default, besides exercising other rights of the Bank as avallable under Law, the Bank is
intending to exercise any or all of the powers as provided under section 13(4) of the SARFAESI Act
2002

The details of the secured asset's intended lo be enforced by the Bank, in the event of non- payment of
secured debt by you, are given above under the head' Security Details’,

Your Attention is hereby drawn invited to provision of sub-section(8) of section 13 of the Act in

|insalvency professional aching as mferim | IBBNIPA-Q01IP-P-01132/2018-1971 2386
resalution professanal

8. |Address and e-mail of the imerim rescdution
professicnal, a5 registerad with tha Board

[comprsing proft or (oss) for Se period afler tax and ciher
mprabansive incama afar ()

iEu:uﬁ',' Ehare Capital (Face Valug Rs. 10 par share)

IEa_'rmgs par sharajal As. 10 aach| {nat annualised)

{ia) Basic 0.14 08

b} Célutad 014 -00g

Hates:

Tatal Camgrahansive Income for the penicd
L respect of time available to you redeem the secured assets.

Please take notice that in terms of section 13(13) of the said Act, you shall not, after recaipt of this notice,
transfer by way of sale, lease or otherwisa (other than in the ordinary course of business) any of the
secured assets above referred to, without prior written consent of the Bank. You are algso put on notice
that any contravention of this statutory injunction/restraint, as provided under the said Act, is an offence
If for any reason, the sacured assets are sold or leased out in the ordinary course of businass, tha sale
proceeds of income realized shall be deposited’ remitted with/to the Bank. You will have to render proper

1285 =723 <1.24
8831 8310 EEER

247
833,10

6,27
§33.10

B-16, Agnipath Calony, TB. Sspru Marg, Civil

Lires, Prayagraj-21 1001 [URP]

E-miail; skshukla2 2@ hodmai com

10. Address and =-mail 1o be used for | L-22, GROUND FLOOR, SANGAM FLACE, CIVIL
corraspondenca with the intarim resolution | LINES, PRAYAGRALLTTAR PRABESH-211001
| professional E-mail: cirp. aipltdgigmad. com

1%, Last date far submissan of claims 07 .06 2022 (4th days from the recaipt of the

1.0
0.0

.03
0.03

Q.07
a.07

order) T gnon Audied tnancial resulls hacd been reaswed and recormnmenced by the Auct Committes and Se same had bean approved and taken account of such realization /income.
Eﬁﬁgﬁgﬁ ﬁ:gﬁ'ﬁf;“gf;fg; ;ji‘r’fa'!l‘“'“eﬂ :hh:':é It “ﬂ h“g;;’?i:?d E": ”"mﬁfjﬂ*grag'lr;mmm o s e e Please comply with this demand under this notice and aveld all unpleasantness. In case of non-
1 ' - : . : Ampany edd L P CUNTLING e amCin prescribed Wnder ha Lompanies Act, 2014 red wWith relevam rues compliance, further needful action will be rescrted to, holding you liable for all costs and consequences.
13, Names of Insalvency Pralessionals ienlified | Not Applicable tharaurder, with etfect from &gl 01, 2097 and eccondingly $hese financial resulis have been prepared in accordance with IND AS notifiad under P : : gy 9

*This notice is issued without prejudice to the bank’s right in the suit/litigation pending before DRT/Court
Previous Mote U/IS 13(2) of SARFAES| act 2002 dated:12.04.2022, 26.04.2022 & 29.04.2022

stands Withdrawn by bank. For Punjab National Bank,
Authonzed Officer

to act as Authorised Representztive of
creditars im @ class (Three names for sach
| class}

14 (2] Refevant Forms and

the Companies (indian Accounting Stancands) Fules, 2005 as amended by the Companies (Indan Acoaunting Standands) [Amendments) Fules,
2014,

The Figuras for the querter endad 315t March, 2022 and 31st March, 2021 are the belancing figura batwaen audited figures in respect aof the
Il firancial wear upde 3tst Masch, 2022 and 3151 March, 2021 and the uraudfed pubisked yearbo-date ligues up to 312 December, 2021
and 3121 Decamber, 2080 respectively, which were subject to Limitad Review, hedng the date of the end of the third guarer of the sad fnancial
yEars.

A the Comparny's business actualy fall wiihin a singhs primany business segment, the dsclosura requiramants af Ind-A5 18 in this regand ana nal
applicable

Comeprative financial inloematon of the previous quarter [ year hawve been regroupad and reclassified wherevar considared necessary &
corraspand o e Tigunes of curmant quarer | Year

The above residlts ane alse avaiadle on the Website af the Company e, www gananproducts com and on sebsite of the Stook Exchange Le,
wirabseindia.com

(a) Web link: hitps:aww ibbi gavin/home/
townloads
Priysical Addrags: As menfaned againzt sl ne.
(k) Detads of autharized representatives are [ 10,
available at (b) Mot Applicabla

Mofice is hareby givan that the Mational Company Law Tribunal has ordared the commencemant
of @ corparate inzalvency resalution pracess of the AMINDY A INFRATECH PRIVATE LIMITED
an 23052022

The creditors of AMINDY & INFRATECH PRIVATE LIMITED, are hereby called won ta submit their
claims with pract on or bafore 07.06.2022 to the infenim resolution profassional at the address
manlicnad against antry Ma. 10.

The financial creditors shall submit their ctaims with proof by electronic means aaly. All other
creditcrs may subemit the claims with prood in persan, by past or by elecironic means.

A financial credior belonging to & ¢l@ss, &s ksted against the endry No. 12, shall indicate fs chince
of autharised representaive from among the three maoheency professionals listed againsg entry
Wa.13 to act a5 authorised represertztive of the class [specify class] in Form CA [Based on
infarmation avaiakéa to IRP, this para is not applicabia)

submission of false or mislgading procds of clam shall altracl penallies
Mame and Signature of Inlerim Resalution Professional

Mid Corporate Centre

Ferozpur Road, First Floor
PNB Main Branch, Fazilka

= I'I.L:I punjab national bank
e - .. jogether for the better

w Date: 16.05.2022
Sh. Robin Batra (Partner/|Sh. Jai Pal S/o Sh. Kasturi Lal|Smt. Mona Rani W/o Sh. Jai
Guarantor)Jhule Lal colony|{Guarantor) Jhule Lal Colony Near|Pal (Partner/Guarantor) Jhule
Near Recreation club, Fazilka, |[Recreation Club, Fazilka, Punjab|Lal Colony Near Recreation
Punjab:152123 152123 Club, Fazilka, Punjab: 152123,
Dear SirfMadam,
NOTICE WIS 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (SARFAESI)
Reg.: Account No. 02Z75108700000057, 0275101L00000019 & 02757121000362 Credit facilities
availed by M/s Durga Rice Mills.
You M/s Durga Rice Mills have availed the following credit facilities: -

For and on behall of the Board
ol

Harl Prasad Agrawal
Manaeging Director & CFO
DIN: 02476724 |

Plsce © Mumbal
Dabes 251h May, 2022

Sindhir Kumar Shukla

Irtenim Fesaludion Professional
IP Ragistration Mo, IBEAPA-QOTIP-P-01 132/2018- 16/1 2306
In the mather of ANINDYA IMFRATECH PRIVATE LIMITEDR

Date and Flace 24 05,2022 at Prayagraj

PUBLIC NOTICE , . ® Sr. No. Facility Limit Total O/S as on 29.03.2022
Motice is hereby given that Share ‘\!‘| pnb Un Ob notlonQL bon E-AUCTION 1. | WOTL under GECL Rs. 3450000.00 Rs. 35,15,566.00
Cerlificate Mo, 8289 and 8290 for 200 .

Equity Shares of Rs.10/- (Rupees ten R NOTICE 2. cC Rs. 35000000.00 Rs. 356,13 655.40
only) each bearing Distinctive No.[s) [ omenvas wrren | ) the name you can BANK upon! Ris. §6,40,458,

827001- 827100 and 827101-827200 of ; e . 2 | s | WO i dcncadoicoacnii A
Eicher Motors Limited, having its Circle Sastra Centre:- Zila Vikas Bhawan, Rohtak, E- mail: cs8307@pnb.co.in, M- 82954 30006 TOTAL Rs. 45350000.00 Rs. 4,67,69,672.40

registerad office at 3" Floor, Select
Citywalk, A-3 Distnct City Centra, Saket
Maw Delhi 110017 registered in the nama
of ShilpaA. Shah have been lost: Shilpa A.
Shah has applied to the company for issue
duplicate certificate. Any person who has
any claim in respect of the said shares
cerlificate should lodge such daim with
the company within 15 days of the
publication of this notice

Due to default in payment of installment/ interest/ principal debt, the account/s has been classified as
Non-Performing Asset on 29.03.2022, as per Reserve Bank of India guidelines. We have recalled the
entire outstanding together with interest and other charges due under the above facilities, vide letter
dated 30.03.2022.

The amount due to the Bank as on 29.03.2022 is Rs.4,57,69,672.40 (Rupees Four Crore Fifty-Seven
Lakh Sixty-Nine Thousand Six Hundred Seventy-Two and Forty paisa only) with further interest
and othar charges w.e.f. 01.03.2022 until paymant in full (hereinafter refarred to as “securad debt™),

To secure the outstanding under the above facilities, you have, inter alia, created security interast in
respect of the following properties/assets: -

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES Date: 25.05.2022
E-Auction Sala Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcament of Security

Interast Act, 2002 read with provison to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is heraby given to the public in general and in particular to the Borrower (8) and Guarantor (s) that the below described immovable property
mortgagedicharged to the Secured Creditor, the Symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured
Creditor, will be sold on "As Is whare i8”, " As s what 8", and "Whatever there i8" Basis on the dale as mentionad in the table henein balow, for
recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (5) and guarantor (s). The reserve price and the eamast money

deposil will be as mantionad in tha lable balow agains! the respactive proparties :r. Facility Security (Give Details )
HEDULE OF THE SECURED ASSET -
"IM PO RTANT" s mw%ﬁﬁuﬁlﬁﬁiﬁ%—ﬁ; iissars Prics T 1 Cash credit |1- Hypothecated stocks of Paddy, Rice, & Other Stock and Book Debts arise out
. . : Name of the Account Immovable Properties | B} Outstuading Aneuet a pr Demand Netc Sy T ot | meambrancs | agEcL [°T9enuine trade transactions.
Whilst care is taken prior to Name & addresses of the | Mortgaged/ Owner's Hnlm ) Poasmssion Date ufs 1340 of SARFESI ACT 2002 ey EAucton | bnows | 2 All parts and parcels of the property of ; -
acceptance of advertising Faimrfﬂu:unlm Account (mortgagers of property(ies) | o) Natws of Pesessios Symbnhe Phyncal Camatrucioes Amount craditery 1.0wned By M/s DURGA Rice Mills -
copy, itis not possible to verify PNB, Branch office :- Fm‘ﬂl‘ﬂ:f 1. A shop no. 3,|A)06.10.2021 A) Ra. 20.00 Lakh | 77082022 Land Measuring 24K standing in the name of M/s Durga Rice Mills situated at Murba
o : Bhiwanl Stand Rohtak |measuring 22.5 sq. yards|B) Rs. 18127684.32/- BIRS.200Lskh | fem | Not Known No:53, Killa No:24{6-4) 25 Min West(7-10) 16 Min West (8-18) 15/3 Min West
its contents. The Indian bo003210@pnb.co.in {only ground floor without roof g;‘lu'—;fg‘;' ;Eg;hﬂ‘?ﬂ! C) RS. 0.10 Lakh H:.'g]u South({1-8) Khewat No:169, Khioni No:385, Jamabandi year 1996-97 situated at
H ] right) situated at Shyam Plaza " LR AL i :

Express {P) Limited cannot be VARUNTEXTILE [Barat Ghor, Raliway Road, 0) Symbolc Possesson | lbounded as . East: Agri Land Dalip Singh, West: Road, North: Agrl Land Dalp
held responS|bIe for such 00327201000890 Rohtak min Jumia, Property No. 1514, 1515, 1516, 1518, 1518, 1520 ward no. 5, within MC Limits, Rohtak in the Singh. South: Agri Land Krishan Lal
contents, nor for any loss or 07954011000272 name of Smt. Sharda Aggarwal W/o Sh. Rakesh Aggarwal vide sale deed no. 13034 dated 10.01.2011 regd. with 2 Owned By Sh, Jaipal 5/0 Kastoori Lal ;-

. Smt. Sharda Aggarwal (Prop.)|Sub Registrar, Rohtak and same is Bounded as under:- East: - 17 feel, shop no. 2 others common wall, West: - 17 Residential Property situated at Jhule Lal colony Near Recreation club, Fazilka,
damage incurred asaresultof || |15y Fioor, Pratap Talkies. feet, shop no. 4 others common wall, North: - 12 feet, property others self's wall, South: - 12 feet, shop and chowk Measuring 8 Marla 5 Sarsai vide Sale Deed No:1564 dated: 08.06.2011. and
transactions with companies, || |Rallway Road, Rohtak-124001, [proparty 2. A house having| A)06.10.2021 A} Rs. 100.00 Lakh | 7708 2022 bounded as | East: House of Teja Singh, West: Street, North: Vacant Plot of Vinad
associations or individuals -':‘Esﬂ?r::;IT?:.'[.:::&simtREET;E: new MC no. 696/18 old MC|B)Rs. 18127984.32/- B) RS. 10.00 Lakh i | Mol Known | Kumar, South: Vacant Plot of Prop. Indian Gas.

dvertising in i Aggarwal - Proprietor,229, [0 859/17 measuring 121. 5i +interest and charges CIRS.0.0Lakh | NM0am We hereby serve upon you notice under Section-13(2) of SARFAE S| Act 2002 and call upon you to pay
aclvertising in ts newspapers Near Central Co-operative |39 Yards situated at CH09.03.2022 e 400 pm the entire amount Rs.4,57,69,672.40 (Rupees Four Crore Fifty Seven Lakh Sixty Nine Thousand
or Publications. We therefore Bank. D-Park. Model Town |[Bhasitapura Rohtak {nuw'n:'srmh“'": Posssssion Six Hundred Seventy Two and Forty paisa only) with further interest w.e.f. 01.03.2022 at the

recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

indianexpress.com

larriveata conclus,ion
not an assumption.

Inform your opinion with
detailed analysis.

& TheIndianEXPRESS

s |(MERMALIEN OF COLIRAGE. s

ﬁinﬂnci“.ep. .in

Rohtak-124001, Smt. Sharda
Aggarwal W/o Sh, Rakesh
Aggarwal, House No. 45718,
Keshay Park, Shakll Magar,

Greaan Road, Rohtak-124001,

=t

e

TEHHE AND GUHD!’I’IOHE :

following further conditions:

Authorised Officer, but the
proclamation.

Dated: 25.05.2022
Place: Rohtak

Sm! Hu&um Mlttlal W.fn Sh. Radha Krishan Mittal —
Adnr!h School tﬁrya h.lagnr} Ftnhl:alt 1.?40{111

e ——

called Shastri Nagar) back side of Adarsh School Rohtak in the name of Smi Kusum Lata Mittal W/o Sh. Radha
Krishan Mittal vide sale deed no. 3553 dated 24.11.1995 regd. with Sub Registrar, Rohtak and same is Bounded
as under;- East: - 34°-0", Gall 10 fest wide, West: - 34°-0", House of Harish Ahuja, Morth; - 32°-2", House of Vishan
|Dass, South: - 32'-2", Gall 10 feel wide.

Guarantor, House No, 696/18, Shastri Nagar, Back side of |

1) Tha sale shall be subject to the Terms & Conditions prescribad in the Security Interast (Enforcemant) Rules 2002 and to the

2) The properties are being sold on 'AS ISWHERE IS', and “AS IS WHAT IS" and "WHATEVER THERE IS" BASIS

3) The secured assat will not be sold below (the Reserve Price plus one incremental bid amount). The Minimum (First) Bid would
be Reserve Price plus one incremental bid amount.

4) This publication is a Statutory notice of 30 days to borrower/mortgagor/iguarantor, to deposit the entire dues with interest and
charges before auction date, other wise auction will be done on the date mentioned above.

5) The particulars of Secured Assets specified in the Schedule here in above have been stated to the best of the information of the

Authorised Officer shall not be answerable for any error, misstatement or omission in this

€) The Sale will be done by the undersigned through e-auction platform provided at the Website
https:/'www.mstcecommaerce.com on date and time of auction specified above.

7) For detailed term and conditions of the sale, please refer 1) hitps://www.ibapi.in
https://www.mstcecommerce.com.

B)The interested bidders have to register himself as buyer on link https://www.mstcecommerce.com/auctionhome/
ibapifindex.jsp , with uploading of kyc documents and deposit of the EMD amount through NEFT only, well before auction date
10) The Authorized Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the
Government or anyone else in respect of properties (E-Auctioned) not known to the bank. The Intending Bidder is advised to
make their own independent inquiries regarding the encumbrances on the property including statutory liabilities, arrears of
property tax, electricity dues etc

2)https:/iwww.pnbindia.in 3)

YASH PAL CHHABRA
Authorized Officer, Secured Creditor
Punjab National Bank

STATUTORY SALE NOTICE UNDER RULE &(2) OF THE SARFAESI ACT, 2002

contracled rate and other charges until payment in full within 60 days (sixty days) from the date of this
notice. In default, besides exercising other rights of the Bank as availlable under Law, tha Bank Is
intending to exercise any or all of the powers as provided under section 13(4) of the SARFAESI Act
2002
The details of the secured asset's intended to be enforced by the Bank, in the event of non- payment of
secured deb‘t by you. are given ab-we under the heact' Security Detalls'

Att :tion 13 of the Act in
rg-;gen of time ayatlahle to ypu req:l_eem the _s-e:: ure-:_l .a_u_aﬁe_t;
Please take notice that in terms of section 13(13) of the said Act, you shall not, after receipt of this notice,
ransfer by way of sale, lease or otherwise (other than in the ordinary course of business) any of the
secured assets above referred to, without prior written consent of the Bank. You are also put on notice
that any confravention of this statutory injunction/restraint, as provided under the said Act, is an offence.
If for any reason, the secured assets are sold or leased out in the ordinary course of business, the sale
proceads or income realized shall be deposited! remitted with/to the Bank. You will have to render proper
account of such realization fincome
(*We reserve our nghts to enforce other secured assets)
Please comply with this demand under this notice and avoid all unpleasantness. In case of non-
compliance. further needful action will be resorted to, holding you liable for all costs and consequences.
*This notice is issued without prejudice to the bank's right in the suit/litigation pending before DRT/Court.
Previous Nole WIS 13(2) of SARFAES| act 2002 dated 12.04.2022, 26.04.2022 & 29.04.2022
stands Withdrawn by bank.
Copy to Borrowers due to non-payment of dues under the above facilities: -

M/S Durga Rice Mills, Village: Korianwali, Malout Road, Tehsil Fazilka Punjab-152123

For Punjab National Bank,

Authorized Officer

Lucknow




